
State Vs. Suraj @ Filam 

FIR No. 108/2021 

U/s 25/54/59 Arms Act 
PS Kalyanpuri 

Karkardc0ma Goun ts, Deihi

28.04.2021 

Present bail application under Section 437 CrP.C moved on behalf of 

the applicant/accused is taken up through video conferencing mode as per the 

directions of the Hon'ble High Court of Delhi on account of corona pandemic

outbreak. 

Pr. Ld. APP for the State.

Sh. A.K. Dubey, ld. Counsel for the applicant/accused. 
Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following: 

1. that the applicant/accused is in custody for more than 20 days;
that the allegations are not grievous in nature 
that there is no previous involvement of the applicant/accused in any 

2 

B. 

other case whatsoever; 

that, in view of spread of Corona Virus, the Court is of considered 

opinion that the trial of the case would take take and it would not be appropriate 

4. 

to keep the accused further behind the bars till the conclusion of the trial. Hence 

the application stands allowed. 

The accused is directed to be released on bail on furnishing of his 

personal bond in the sum of Rs.10,000/- with one surety of the like amount.

Accused be released after verification of his address by the 10. It is further

directed that the accused shall not tamper with or try to influence the 

prosecution witnesses in any manner after his release.

Copy of the order be given dasti on request. 

Application is disposed of, accordingly. 

(ANSHUL MEHTA)
LINK CMM/EAST, KKD/DELHI 28.04.2021 
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State Vs. Suraj Singh Rawat Chie iviiroo. e2st) 
FIR No. 871/2019 

Karkardo0n3 Coui, Dehi U/s 379/411/34 IPC 
PS Kalyanpuri 

28.04.2021 

Present bail application under Section 437 Cr.P.C moved on behalf of 
the applicant/accused is taken up through video conferencing mode as per the 
directions of the Hon'ble High Court of Delhi on account of corona pandemic 
outbreak. 

Pr. Ld. APP for the State. 

Ms. Priynaka Bhardwaj, LAC for the applicant/accused. 
Reply filed by the 10O. 

Both the sides are heard on the application.
Considering the following: 

1. that the applicant/accused was formally arrested on 03.07.2020 and 

is in custody for more than 9 months now; 

2. that the allegations are not grievous in nature; 
3. that the charge chargesheet has already been filed in the case; 
4. that, in view of spread of Corona Virus, the Court is of considered 

opinion that the trial of the case would take take and it would not be appropriate 

to keep the accused further behind the bars till the conclusion of the trial. Hence, 

the application stands allowed. 

The accused is directed to be released on bail on furnishing of his 

personal bond in the sum of Rs.15,000/- with one surety of the like amount. 

Accused be released after verification of his address by the 10. It is further 

directed that the accused shall not tamper with or try to influence the 

prosecution witnesses in any manner after his release. 

Copy of the order be given dasti on request. 

Application is disposed of, accordingly. 

(ANSHUL MEHTA) 
LINK CMM/EAST, KKD/DELHI 28.04.2021 

Chi:f 



ATUL KR:SHNA ACAVAL 

57( 
Chief iictrapoian ivie.raio (tasi) P State Vs. Suraj Singh Rawat 

Ktknr ma :ilt? ein FIR No. 1203/2019 
28 U/s 379/411/34 IPC 

PS Kalyanpuri 

the 28.04.20021 

dire 
Present bail application under Section 437 Cr.P.C moved on behalf of 

the applicant/accused is taken up through video conferencing mode as per the 

directions of the Hon'ble High Court of Delhi on account of corona pandemic 

Outl 

Pr. 
outbreak. 

Pr. Ld. APP for the State. 

Ms. Priynaka Bhardwaj, LAC for the applicant/accused. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following: 

1. that the applicant/accused was formally arrested on 03.07.2020 and 

is in custody for more than 9 months now 
2. that the allegations are not grievous in nature; 

pinion 
3. that the charge chargesheet has already been filed in the case o keep 
4. that, in view of spread of Corona Virus, the Court is of considered 

he appl 
opinion that the trial of the case would take take and it would not be appropriate 

to keep the accused further behind the bars till the conclusion of the trial. Hence, 
ersonal 
cused 

the application stands allowed. 

The accused is directed to be released on bail on furnishing of his 
ected 

personal bond in the sum of Rs.15,000/- with one surety of the like amount. 

Accused be released after verification of his address by the 10. It is further 

try to influence the 

secutic 

directed that the accused shall not tamper with or 

prosecution witnesses in any manner after his release. 

Copy of the order be given dasti on request. 

Application is disposed of, accordingly. 

(ANSHUL MEHTA) 
LINK CMM/EAST, KKD/DELHI 28.04.2021 
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NA AGRAWAL 

TP R UTTT (2) 
Chief Meirapo!itan iMagsirste (East) 

ATUL 

State Vs. Suraj Singh Rawat 

FIR No. 659/2019 Karkardooma Courts, Ueihi 

U/s 379/411/34 IPC 
PS Kalyanpuri 

28.04.2021 

Present bail application under Section 437 Cr.P.c moved on behalf of 

the applicant/accused is taken up through video conferencing mode as per the 

directions of the Hon'ble High Court of Delhi on account of corona pandemic 

outbreak. 

Pr. Ld. APP for the State. 

Ms. Priynaka Bhardwaj, LAC for the applicant/accused. 

Reply filed by the IO. 

Both the sides are heard on the application. 

Considering the following: 

1. that the applicant/accused was formally arrested on 03.07.2020 and 

is in custody for more than 9 months now; 

2. that the allegations are not grievous in nature; 

3. that the charge chargesheet has already been filed in the case; 

4. that, in view of spread of Corona Virus, the Court is of considered 

opinion that the trial of the case would take take and it would not be appropriate 

to keep the accused further behind the bars till the conclusion of the trial. Hence, 

the application stands allowed. 

The accused is directed to be released on bail on furnishing of his 

personal bond in the sum of Rs.15,000/- with one surety of the like amount. 

Accused be released after verification of his address by the 10. It is further 

directed that the accused shall not tamper with or try to influence the 

prosecution witnesses in any manner after his release. 

Copy of the order be given dasti on request. 

Application is disposed of, accordingly. 

(ANSHUL MEHTA) 
LINK CMM/EAST, KKD/DELHI 28.04.2021 



ATUL KRI3HNA AGRAWAA 

Chief iiai90itian iiaistrata (Easi) 

Karkardooma Courns, Deihi 
State Vs. Kavita @ Chuhiya 
FIR No. 118/2021 

U/s 33 Delih Excise Act. 

PS Kalyanpuri 

28.04.2021 

Present bail application under Section 437 Cr.P.C moved on behalf of 

the applicant/accused is taken up through video conferencing mode as per the 

directions of the Hon'ble High Court of Delhi on account of corona pandemic 

outbreak. 

Pr Ld. APP for the State. 

Ms. Priynaka Bhardwaj, LAC for the applicant/accus 

Ld. Legal Aid Counsel for the applicant/accused wants to withdraw 

the present bail application and requests that the same may be dismissed as 

withdrawn. 

Accordingly, the present application stands disposed of as 

withdrawn. 

(ANSHUL MEHTA) 
LINK CMM/EAST, KKD/DELHI 28.04.2021 

Ci ra?c 


